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Q, Orâer dated 14.5.200 

MvScate for the Applicant hs filed 
a Memsrandum, enclesing the rewith a cspy of letter 
bearing N..WPF/22/V .A.70/200 1 dated 28 • 3.2001 

Of the Divjsj.nal Railway Manager(Per), Waltair. 
In the said letter .f the D.R.M.(P), Waltair, it 

has been disclSd that the father of the 
Applicant having faced a nSrinal retirement, 
terminal benefits have already been granted and 
paid to the mother of the Applicant. It has 
further been discl•sed in the said letter that 
since the father of the applicant faced a 
noma1 superannuatian f rem service, the 
Applicant is net entitled to any cupassisnate 
appsintment. In the said premises. the Advecate 
f Sr the Applicant(by filing the af.restated 
Mem.raneumj submits that he dees net wantursue 

the present any any further and therefsre, thes 
O.A. may be dis•a4 of in terms .f the 
cemmunicatien received f rem the Railway 
Adrninist rat ien. 

Heard Shri D.N.Mjshra, learned 
Standing Cinsel f Sr the Aespsndents. 

On the face of the aferesaid prayer 
of the Adv.cate for the Applicant, this O.A. is, 
accerdingly,  ,dispssed .f. 

Men*randum in questi.n and the 

letter dated 28.3.2001 .f the IP.M(P), Waltair 
be kept on recerd. 
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